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CUTTACi( BCH :CUTTAK 

ORIGINAL APPi.ICATIN NO :609 G1 1992 

DATE OiDISiON:July 26,1993 

Shri Subash Chandra Dash •. applicant 

Versus 

	

Union of India and 	others 	•. Respondents 

(For instructions) 

1. dhether it be. re feTed to t he reporters 0 root? AID 

2.Whether it be circulated to alit he Benches of/jV 
the Central Administrative Tribunals or not? 
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CENTRALJ AL)MIAISTRATIV& T R IBUNA 
CUTTACK BENCH:CUTrK 

OR.IGINAL APP.ICATION NO: 609 OF 1992 

Date of decision:July 26,1993 

Shri Subash Chandra Dash •.. App1icit 

...Versus 

Union of India and otheEs 	•.. Respondents 

For the Applicant 	s N/s P.V.Ramdas,M.E.K.Rao, 
P.V .Balakrjs hna, 
?dvocates. 

For t he Respondents ; Mr.Ashok Misraenior Standinc 
Counsel (Centrai). 

CORAM: 

THE HO I't URABLE MR • K. P. ACHARYA, VICE CHAIRMAN 
A N D 

THE HGNLURAiL~12 MR. H.RADENDRA PR DIvER ADLIN.) 

JUDGMENT 

K.P.AOHARYA,J.C. 	In this application under section 19 of the 

administrative tribunals Act, 1985,the petitioner 

prays for a direction to the Supdt. of Post Offices, 

Cuttack orth Division to regularise the services 

of the etitioner againsttJe Group 'D Post. 

2. 	Shortly stated the case of the petitioner is 

that the petitioner has been working as Substitute 

in various capacities in Dharmasala Sub-Post Office 

since 1985.As yqit the Services of the petitioner has 

not been regularised.Hence this application has been 

,filed with the a foresaid prayer. 
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In their counter,the Opposite Parties 

maintained that since the petitioner is working 

merely as a substitethe question of regularjsajn 

does not arises  

We have heard Mr.P.V.Ba1akrjshna learned 

counsel for the petitiorr and t'lr.Ashok Misra, 

learned Senior Standing Counsel (Central) .uestion 

of regulrisatjon does not arise despite the fact 

that there was a strenuous argufnt advanced by 
0 . 

Mr.Balakrjshna 	would only recommend to the Supdt. 

of Post C'ffices'that the case of the petitioner 

should be considered in any other future vacancy 

and after adjudicating 9-uitability0'thr suitable 

person may be appoited.we hope the expe rience 

gained by the petitioner will be givedue weightage 

In case the petitioner is Continuing 	some post, 

he may be allo•ed to Continue till work is available. 

Thus, the application is accordingly 

disnosed of.No cos
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Central Administratjv4 bbun , 	JI Cuttk Bench,Cuttack,a/Q 
July 26,1993. 


